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Date: 07/ 11/ 2008 This Petition was called on for hearing today.

CORAM :
HONBL ED. JUSTI CEARI JI TPASAYAT
HONBL EDR JUSTI CEMKUNDAKAMSHAR MA
For Petitioner(s) M. Gaur av Agrawal , Adv.
For Respondent (s) M.Manis h Ku ma r Sara n, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Though a letter for adjourn nment was circul ated but the sane
was not pressed. The matter was taken up for hearing.

Hear d.

Argunents heard.

Judgment reserved.

(Shashi Sar een) (Shashi Bala Vij)
Court Master Court Master
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